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STATUTORY RESOLUTION SEEKING 

APPROVAL OF CONTINUANCE OF 

PRESIDENT'S PROCLAMATION 

UNDER ARTICLE 356 IN RELATION 

TO MANIPUR 

THE MINISTER OF HOME 

AFFAIRS (SHRI S.B. CHAVAN): 

Madam, I beg to move the following 

resolution: 

"That this House approves the 

continuance in force of the 

Proclamation issued by the 

President on the 31st December, 

1993, under article 356 of the 

Constitution of India in relation to 

the State of Manipur, for a further 

period of six months with effect 

from the 30th June, 1994." 

As the House is aware, the President 

issued a proclamation under article 356 of 

the Constitution imposing President's 

Rule in Manipur. The Legislative 

Assembly of the State is presently under 

suspended animation. The proclamation, 

as approved by both Houses of 

Parliament on 22.2.94, shall cease to 

operate on the expiration of a period of 

six months from the date of issue of the 

proclamation, that is, on 29.6.94, 

The Governor of Manipur in a recent 

report has stated that the overall law and 

order situation in the State has shown 

steady improvement for the last four 

months. The Naga-Kuki conflict is firmly 

under control though it is as yet 

delicately balanced in sensitive areas. 

This conflict is likely to resurface in case 

of any let up in security operations. The 

violent activities by the Mitei Extremists 

and Naga-Kuki insurgents continue to be 

and are likely to remain on a high level 

for some more time to come. 

The Governor has reported that on the 

development side, the reprivatisation of 

essential schemes relating to roads, water 

supply, irrigation, medical and public 

health and education has been done and 

adequate funds have been allotted to the 

development departments. The public 

distribution    system    has    also    been 

streamlined, particularly in the hill areas. 

The availability of rice, wheat and 

kerosene has been augmented. 

While the efforts to contain extremists 

on the one hand and the revival of 

development activities on the other, have 

gathered momentum, the Governor is of 

the opinion that the improvement of 

overall security environment, 

neutralisation of parochial and vested 

interests, achieving tangible results in the 

developmental field and improving the 

morale of the administration and police 

will require sustained efforts for a 

minimum period of another six months. 

In the circumstances, the Governor has 

recommended that the Proclamation 

dated 31.12.1993 under article 356 of the 

Constitution may be extended for a 

further period of six months. 

On its part, the Central Government, 

would, continue to assist the State 

administration in containment of 

extremist activity as well as in its efforts 

to increase the pace of development. The 

situation in Manipur is hoing 

continuously and closely monitored by 

the Central Government. 

Keeping in view the situation prevailing 

in the State and taking all the relevant 

factors into consideration, it is proposed 

that the President's Rule in Manipur may 

be continued for a further period of six 

months w.e.f. the 30th June,  1994. 

In view of the position explained by 

me, I solicit the approval of this august 

House to the Resolution. 

The question was proposed. 

THE VICE-CHAIRMAN (MISS 

SAROJ KHAPARDE): There is an 

amendment by Shri Satya Prakash 

Malaviya. 

SHRI SATYA PRAKASH 

MALAVIYA (Uttar Pradesh): Madam, I 

beg to move: 

"That in the said Resolution for the 

words "six months", the words 

"three months" be substituted." 
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The question was proposed. 
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. SHRI W. KULABIDHU SINGH 

(Manipur): Madam Vice-Chairman, I 

thank you very much for giving me this 

opportunity to say something regarding 

Manipur. 

Madam, I do not vehemently oppose 

this Statutory Resolution now, moved by 

the hon. Home Minister nor can I 

straightway endorse this measure. There 

are certain peculiar situations prevailing 

over there. Manipur is in a very bad 

shape now. On 22nd February, when the 
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Presidential Proclamation was brought 

forward in this august House for 

approval, I whole-heartedly supported 

the Resolution. And I frankly admitted 

that in the past one month and 23 days 

since President's rule was imposed, there 

was a slight improvement in the overall 

situation. I put it as 20 per cent 

improvement in the situation. So, in the 

first two months of President's Rule, the 

situation was improving. But, thereafter, 

the improvement drained and the 

situation prevailed as usual. So, I cannot 

say that the Presidential Proclamation 

should be lifted. That is not our 

intention. All that we wanted was that 

President's Rule should not be too long. 

That was our wish. We thought that the 

insurgent activities and the law and order 

situation would be curbed effectively. 

Even though the situation in Manipur is 

really bad, yet it is not as bad as the 

situation prevailing in Kashmir and other 

terrorist-infested areas. Now, if a little 

more importance and attention had been 

paid to the State of Manipur, then 

curbing of insurgency and improvement 

of the law and order situation would not 

have been a very difficult task. Now, I 

fully support the hon. Home Minister's 

data about the law and order situation 

prevailing there. But it is because of the 

political system, the unfortunate political 

frame of mind of the local leaders of the 

then ruling party over there, that the 

situation aggravated. I would like to 

quote a few lines from the Governor's 

Report on the imposition of President's 

Rule. Some of the ruling party Members 

in the State have insinuated that 

Kulabidhu Singh was a supporter of the 

Governor. I am not a supporter of the 

Governor. But I would like to say that a 

very true picture has been drawn, that 

factual ground realities have been 

mentioned, by the Governor. Since it 

convinces me, I should endorse his move 

and I do support it. But it does not mean 

that I am supporting the Governor, Mr. 

V.K. Nair. I am not supporting him as an 

individual. But when he gives certain 

figures, ground realities, they should be 

appreciated by everybody concerned. So, 

it is not that Kulabidhu Singh is a 

supporter of the Governor. Now, in this 

connection, I may quote a few lines from 

page 2 of the Governor's Report, that 

portion which relates to the Chief 

Minister, Deputy Chief Minister, Finance 

Minister, Tribal Development Minister 

and Power Minister. I do not want to 

name them, but their designations clearly 

indicate who those persons are. So, there 

is no harm in mentioning their names 

even. The Chief Minister was Mr. R.K. 

Dorendra Singh; the Deputy Chief 

Minister was Mr. Rishang Kishing; the 

Finance Minister was Mr. C. Dougel; the 

Power Minister was Mr. Holkhomang 

Haokip and the Tribal Development 

Minister was Mr. Morung Mokunga. Two 

of them are Nagas, two of them are 

Kukis and Mr. R.K. Dorendra Singh is a 

Meitei. When these important Ministers- 

the Chief Minister and the Deputy Chief 

Minister—have got links with insurgent 

groups, this is a very horrible, terrible 

affair. The Governor at page 2 of his 

report says and I quote: 

" __Shri  Rishang Keishing is in 

open revolt against the Chief 

Minister. The Chief Minister has 

not only failed to discipline him, 

but by his inaction, left the field 

free for Rishang Keishing to carry 

out his evil design of aiding and 

abetting the NSCN (I-M) and 

subvert the Government machinery 

and the police. Shri Rishang has 

also precipitated the Naga-Kuki 

conflict and gave it the colour of an 

ethnic conflict. The Chief Minister 

himself is suspected of aiding a 

faction of the Meitei extremists...." 

In this way, the mischief is created by 

the ruling party people. This terrible 

condition in Manipur is their own 

mischief. Now, I would like to mention 

about the role of the Ministers and other 

MLAs. A reference was made by the 

Governor at page 3 of his report. The 

Governor said something about the 

change    in    the    leadership,    the    PCC 
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President wants a change in the 

leadership. He did not want Mr. R.K. 

Dorendra Singh to continue as the Chief 

Minister. Regarding change of leadership, 

I also endorsed the view of the 

Governor. In his report of page 3 the 

Governor stated and I quote: 

"....In    my    opinion,    in    the 

conditions prevailing in Manipur at 

present, the real issue is not of the 

change     in     leadership    or    of 

alternatives but to find an end to 

periodic   manipulations   for   power 

by different groups or individuals as 

this has resulted in lack of political 

direction  to the  Government  and 

guidance to the administration...." 

In  this way,  unfortunately,  these  so- 

called leaders of the ruling party in the 

State   of   Manipur   are   bungling.   Their 

main  aim  is  to  retain  power  and  earn 

money,    not    about    any    development 

activity and something of that sort. They 

don't think of how to develop the State. 

Even the money granted by the Central 

Government,  sanctioned by the Central 

Government, remains unutilised because 

this money is allocated by the Central 

Government and swindling or looting of 

this money may not be possible. So, they 

don't consider about the development of 

the State. The only thing they consider is 

about earning some money, looting the 

public money. 

Another factor affecting the law and 

order situation is the NSCN activity, the 

National Socialist Council of Nagaland (I- 

M). Now, there are five hill districts in 

Manipur. Of these five hill districts, 

three, i.e. Ukhrul, Senapati and 

Tamenglong districts, the Naga 

population is in majority. Chandel is a 

mixed district. Though the Nagas are in 

majority, other population—the Kuki 

population and others belonging to other 

communities—is also considerable. So, 

NSCN has an evil eye of creating a South 

Nagaland consisting of all these four 

districts of which the Deputy Chief 

Minister, Shri Rishang Keishing is in 

active collusion. 

THE VICE-CHAIRMAN (MISS 

SAROJ KHAPARDE): Will you please 

wind up your speech? 

SHRI W. KULABIDHU SINGH: 

That is the main trouble. The Governor 

anticipated that if these activities of the 

NSCN were not curbed, ultimately there 

would be a Meiteitribal conflict in 

Manipur in the near future and also inter- 

tribal conflict in Nagaland also. So, this 

sort of a situation is created by the so- 

called political leaders in our State. 

Madam, about the source of arms, 

already about 3,000 arms received from 

outside India were recovered. Out of 

these 3,000 arms, some 200 are very 

sophisticated weapons which even our 

Security Forces do not posses. Even 

though our Army possesses such 

sophisticated weapons, our CRPF, State 

Police, etc., do not possess such 

sophisticated weapons. Only 300 weapons 

have been recovered. There are a lot of 

weapons in the hands of the insurgents 

there. I think, they have to be quickly 

recovered. 

THE VICE-CHAIRMAN (MISS 

SAROJ KHAPARDE): Will you please 

wind up? 

AN HON. MEMBER: He is from 

Manipur. He may be allowed some more 

time. 

SHRI W. KULABIDHU SINGH: 

Madam, regarding foreign assistance to 

these insurgents, the Governor has 

disclosed jcertain things in his Report. 

The Governor was the GOC, Eastern 

Command. He was mainly of the 

Manipur-Nagaland sector. He knows 

every nook and comer of Manipur and 

Nagaland, apart from the other Eastern 

parts. The Governor, in his report, 

mentioned, and I quote: 

"They have further strengthened 

their links with Meitei extremists, 

ULFA, HPC, Myanmar insurgents, 

and are actively supported by the 

DG Field Intelligence of Bangladesh 

and ISI of Pakistan." 
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So, foreign assistance is very much there 

in our region of Nagaland, Manipur, 

Mizoram and even Assam and other 

States. The situation is very tense. As I 

said earlier, it is not as difficult and 

complicated as in Kashmir. If a little 

attention is given by the Central 

Government, it can be solved, the 

insurgency can be curbed. 

Madam, my friend has mentioned as to 

why the Assembly is kept under animated 

suspension. The common people . of 

Manipur are fed up with the so-called 

popular Government which has no 

popular image. So, we do not know 

whether the Central Government is 

putting this under animated suspension 

because there are many floor-crossing 

MLAs. Some bait is being offered to 

these floor-crossing MLAs to join the 

Congress Party. That is the only 

^motivation because the law and order 

situation does not warrant such a thing. 

Animated suspension means a bait to 

those opportunistic MLAs who want to 

join the Congress. In the Centre, the 

Congress Government is there. Only to 

offer a bait to these opportunistic ML As, 

the Assembly has been kept under 

animated suspension. Therefore, Madam, 

I demand the immediate dissolution of 

the Assembly. It is a must because the 

common people of Manipur are fed up 

with any sort of a Government with the 

present MLAs. Of those 60 MLAs, many 

have crossed the floor three times and 

four times. The common people arc fed 

up with these floor-crossing MLAs, and 

they will not allow any new Government 

to be formed by these floor-crossing 

MLAs. So, I want an immediate 

dissolution of the Assembly and a 

solution to the Kuki-Naga trouble. There 

should be an enlargement of powers for 

District Councils in those five hill districts 

of Manipur. Under the 72nd and 73rd 

Constitutional amendments, powers of 

the gram panchayats, powers of the 

municipalities and the corporations have 

been enlarged. Similarly, the spirit of the 

Sixth Schedule of the Constitution should 

be applied to the districts of Manipur so 

that more power could be entrusted with 

the District Councils. 

These are my suggestions and I thank 

you again for the patient hearing given to 

me. 

SHRI NILOTPAL BASU (West 

Bengal): Madam Vice-Chairman, I do 

not rise here to urge the House not to 

vote for the Resolution because, as has 

been stated earlier, we, as a part of the 

Opposition, do not want to expose 

ourselves to the charge that we are taking 

a stand which will create a Constitutional 

void in the State of Manipur. But that 

does not mean that extension of the 

President's Rule should be thrust upon 

the Opposition as a fait accompli 

because there are fundamental issues 

involved and there are differences in the 

fundamental approach in tackling the 

problem. 

We have stated time and again that the 

battle for national unity in the country 

cannot be fought by bullets alone. If we 

try to fight the divisive tendencies, 

fissiparous tendencies through the Central 

administrative fiat by using the security 

forces, the situation cannot be brought 

under control. 

I draw the attention of the hon. Home 

Minister to the Supreme Court's verdict. 

The whole question of invoking article 

356 has to be reviewed by the Central 

Government because invoking article 356 

is also subject to judicial review. There 

are many questions vis-a-vis imposition of 

article 356 and the dissolution of the 

government. An hon. Member of the 

Janata Dal also referred to many 

questions about the background in which 

extremism and the ethnic clashes assumed 

such a proportion Where the elected 

government had to be removed. The role 

of the Congress Party is there. There 

have been widespread press reports on 

the extent to which extremism went. One 

of the major factors influencing the 

events was the infighting within the 

Congress Party. The point is that we had 
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to pay the price for it. Now the question 

is whether these things will stop or not. 

The question is whether after so many 

years after independence, the North- 

Eastern States cannot be integrated into 

the national mainstream. Why can't we 

have a political stability? Why extremism 

will have its writ running over the entire 

region? The Home Minister has observed 

that there is a definite improvement in 

the law and order situation. We are being 

reported day in and day out that new 

outfits are coming up in the region; new 

extremist outfits are coming up. In fact, 

the situation was a little bit looking up in 

Assam. But now there also, new 

developments and new activities of the 

terrorist outfit are taking place. 

Therefore, our point is that all these 

questions of terrorism, of ethnic diversity 

that is there in the region, and the 

question of democracy have to be given a 

fresh look. This is essentially a political 

problem and it has to be tackled at a 

political level. Issuing administrative fiat 

and removing an elected government by 

invoking article 356 does not solve the 

problem. Therefore, while extending our 

support—of course, it is a fait accompli 

for us—I think we should take this 

opportunity to really put our heads 

together to the problem so that we do 

not have to take up any such Resolution 

in future, in this House. 

With these words, I conclude, Madam. 

Thank you. 

 

"The antecedents of the majority of 

the present M.L.As. are too well- 

known to be recalled." 

"It is asserted that any permutation 

and combination of the existing 

M.L.As., to form a popular 

Government in manipur will only 

deteriorate further the overall 

situation in the State, be it in the 

sphere of law and order or of 

development or anything else. The 
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only way to a new hope is to 

dissolve the Manipur Legislative 

Assembly and to call for a fresh 

mandate of the people of Manipur 

at the earliest, through a humanly 

possible free and fair election." 
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7 P.M. 

THE MINISTER OF HOME 

AFFAIRS (SHRI S.B. CHAVAN): 

Madam Vice-Chairman, I must express 

my gratitude to all the hon. Members 

who mostly supported the extension of 

President's rule in Manipur, maybe for 

different reasons and having some 

reservations also in mind. 

I was rather amused when Mr. Satya 

Prakash Malaviya himself said that 

Article 356 of the Constitution was 

invoked so many times and that it had 

been misused. At least I never thought 

that Mr. Malaviya would refer to this 

kind of a thing because he himself was 

also partly responsible for the imposition 

of President's rule and for no reasons 

whatsoever, but, at any rate, this is not 

the kind of debate which I would like to 

enter into now. 

The situation in Manipur, and for that 

matter even in the entire North-Eastern 

region is, in fact, not very satisfactory. It 

will not be honest on my part to say that 

it is only in Manipur that things are not 

in good shape and that in the rest of the 

area things are very good. It will be a 

very big and a very tall claim on my 

behalf, and that is why, especially in the 

context of the influx of a large number of 

illegal migrants from across the border, I 

have to say that I am not particularly 

happy about the situation as it is 

prevailing in that area. The entire 

demographic picture of the entire region 

has also undergone a tremendous change. 

That is why it has become really a very 

serious problem, if not for anything else, 

at least because the local people feel it. 

After all, we have certain stakes in this 

land. We would like to have complete 

control over it. We have been reduced to 

minority, and those who have come as 

illegal migrants, have become the 

majority. This is the kind of situation in 

which they are. These are small matters 

of discontent which are being exploited 

by all those who are, in fact, very much 

interested in creating discontent and also 

a situation of destabilisation in our 

country. Most of our friends must be 

aware that they have some political 

motive. They have been supported by 

outside agencies. The ISI has been having 

plenty of money. Fortunately, if what has 

been reported in today's newspapers is 

correct, I am sure that' now even the 

State Department of the USA for the 

first time has admitted that Pakistan's ISI 

is very much involved in creating 

destabilisation conditions. 
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SHRI S. B. CHAVAN: Madam, that 

clearly shows the extent of interest the 

ISI has been taking in training the people 

and giving them funds and also in 

bringing all insurgent groups and terrorist 

groups together in order to see that they 

should not lose heart and that they 

should carry on this kind of activity. On 

the Kashmir front now they are not very 

strong, and that is why they would like to 

have some kind of a morale booster from 

other areas. So, they are spending a huge 

amount of money. 

That apart, in Manipur, unfortunately, 

this situation has been imposed. This 

might be one of the few examples that we 

have in the history of imposition of 

President's rule. Though at the Centre we 

have the Congress (I) party in power, we 

have dismissed the Government of our 

own party in Manipur and for very valid 

reasons. In fact, that goes to show that 

we are not making any kind of distinction 

between a Congress government and a 

non-Congress government. I am sure that 

one of the lessons that the Members from 

that area will definitely learn is that 

whosoever tries to take law into his 

hands, tries to build some kind of 

connection with the underground 

elements and tries to create some kind of 

a vested interest in continuing the 

situation as it is prevailing in that area, 

even if it be the party in power, will not 

be spared. 

At least I can give an assurance on the 

floor of the House that we are not 

interested in having any kind of horse- 

trading. We are not interested in forming 

some kind of a Government in that area, 

so long as we are not satisfied that it can 

be run on proper lines by some genuine 

people. There is nothing secret in this 

that I will be divulging if I say that in 

some of the areas in the North-Eastern 

Region, the Government of India has 

been providing not only developmental 

funds but also non-Plan funds. 

I have my own doubts whether the 

entire money which is being provided by 

us is reaching the targeted groups or not. 

That is why we would like to start with 

Manipur. I have already given 

instructions to the Governor, his Advisers 

and all other officers that we should 

make a beginning from Manipur. We 

would like to see that all the money 

which has been given to them reaches the 

targeted group to have water supply 

schemes in that area, to have drainage 

schemes in that area, to have small 

irrigation projects in that area, to have 

electricity supply to all those people who, 

in fact, have not seen electricity so far, to 

create employment opportunities in that 

area so that the insurgents are not able to 

divert the minds of these young people 

for which moneys are being offered by 

the people across the border. I am sure if 

all these activities are taken up together 

and if greater emphasis is laid on finding 

solutions to the genuine problems of the 

people and if these problems are 

attended to properly, I see no reason why 

these people should lag behind and 

should be different from the rest of India. 

In fact, that is also one of the reasons 

why some of the people feel neglected. 

Of course, now we will have to think in 

terms of giving priorities in* all fields 

where the Government of India is 

concerned. For example, laying of 

railway lines will have to be taken up in 

that area, construction of national 

highways will have to be taken up in that 

area, construction of airports will have to 

be taken up in that area so that at least 

the main capital cities are connected 

somehow or other by one method or 

other. 

 

SHRI NILOTPAL BASU: Mr. 

Minister, you were referring to the 

strengthening of infrastructure in the 

North-Eastern  Region.   I  will just  give 
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you one instance. Earlier 14 flights were 

operating between Calcutta and Agartala. 

Now, all of a suden, without giving any 

reason, the Government has slashed 

down the number of flights from 14 to 9 

and that too on most of the days they are 

cancelled. This is the kind of increased 

and reinforced treatment that you are 

giving to that region. 

SHRI S. B. CHAVAN: Madam, I am 

sure that the hon. Member must be 

aware of the fact that the Civil Aviation 

Minister had gone to that area specially 

and after meeting all the Chief Ministers 

there, he has announced that these flights 

are going to be restarted; and the entire 

area is going to be covered. So road, rail 

and air links are going to be available in 

that area. But it will take sometime to 

complete the entire thing. But there is no 

denying the fact that efforts are being 

made to lay special emphasis on the 

development of that area so that the 

people may not have the feeling of being 

neglected. That is the only thing which I 

am trying to emphasise. Unfortunately, 

there was no accounting system as such. 

There is no financial discipline in that 

area. That is why we propose to make a 

beginning from Manipur. We will have 

Special Officers and see that financial 

discipline is imposed in that area and that 

every pie is properly accounted for and 

the money which is meant for a particular 

group of people reaches them. These are 

the three things which we have in view. 

Officers, who will be having some 

aptitude for development, will be 

specially selected for being sent to those 

areas. I am sure, with this kind of 

approach, it should be possible to change 

the entire atmosphere. At least the 

people will begin to compare. They will 

think, "When this. thing can happen 

under President's rule, why is it that 

under the popular rule it is not possible 

for us to do the same kind of thing?". It 

is bound to create this kind of a feeling 

and make them draw comparisons. And 

that is why I feel that this is the only 

good approach. After all, power is always 

available to us. I have the figures as to 

how many companies we have sent. I am 

not so much interested in giving you the 

figures. If by any chance, inspite of all 

these efforts that we have made, we do 

not succeed, ultimately, for curbing the 

insurgency or the terrorist activity, the 

power of the State is always available and 

can be utilised for crushing them. But it 

is not only force which can work. All the 

development activities will have to be 

given priority. Let us win the hearts of 

the people and, thereafter, if they 

misbehave, then, of course, we have the 

machinery of the Government also which 

we can, possible, utilise for that purpose. 

I do not think that~i need elucidate any 

other point. 

I can merely say that, in the matter of 

imposition of President's rule in, a 

particular area, after the Supreme Court 

judgement, we will definitely take more 

care. But I must also say that unless we 

are satisfied that the State is not being 

run according to the provisions of the 

Constitution, normally, we do not take 

the step of imposition of President's rule. 

 

I do not want to give the impression as 

if we are interested in horse-trading and 

again, interested in forming the 

Government in that area. I am prepared 

to give that kind of an assurance to the 

House. I think that with this explanation, 

the hon. Members will agree to the 

resolution which I have moved. 

THE VICE-CHAIRMAN (MISS 

SAROJ KHAPARDE) : Mr. Satya 

Prakash Malaviya, are you going to 

withdraw your amendment? 

SHRI SATYA PRAKASH 

MALAVIYA    :    No,   Madam.    I   am 

pressing for it. 

THE      VICE-CHAIRMAN      (MISS 
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SAROJ KHAPARDE) : Now, I shall 

first put the amendment moved by Shri 

Satya Prakash Malaviya to vote. 

The question is : 

"That in the said Resolution, for the 

words "six months", the words "three 

months" be substituted." 

The motion was negatived. 

THE VICE-CHAIRMAN (MISS 

SAROJ KHAPARDE) : I shall now put 

the Resolution to vote. 

The question is : 

"That this House approves the 

continuance in force of the 

Proclamation issued by the President 

on the 31st December, 1993, under 

article 356 of the Constitution in 

relation to the State of Manipur, for a 

further period of six months with effect 

from the 30th June, 1994." 

The motion was adopted. 

THE VICE-CHAIRMAN (MISS 

SAROJ KHAPARDE) : Now, there are 

some Bills. I think we should take them 

up today itself. 

SHRIMATI JAYANTHI 

NATARAJAN : Madam, now the House 

may be adjourned. 

THE VICE-CHAIRMAN (MISS 

SAROJ KHAPARDE) : These Bills are 

very small Bills and are non- 

controversial. You can finish them today 

itself. (Interruptions). Will you extend 

your cooperation? 

SHRI S. VIDUTHALAI VIRUMBI 

(Tamil Nadu): Madam, please adjourn 

the House. This can be taken up as the 

first item after the Question Hour 

tomorrow. (Interruptions). 

THE VICE-CHAIRMAN (MISS 

SAROJ KHAPARDE): I would like to 

say that these two Bills are absolutely 

non-controversial. (Interruptions). 

SOME HON'BLE MEMBERS: Please 

adjourn the House. 

THE VICE-CHAIRMAN (MISS 

SAROJ KHAPARDE): Let the 

Secretary-General read out the message 

from the Lok Sabha. 

MESSAGE FROM THE LOK SABHA 

The Rubber (Amendment) Bill, 1994 

SECRETARY-GENERAL: Madam, I 

have to report to the House the following 

message received from the Lok Sabha 

signed by the Secretary-General of the 

Lok Sabha: 

"In accordance with the provisions of 

rule 96 of the Rules of Procedure 

and Conduct of Business in Lok 

Sabha, I am directed to enclose the 

Rubber (Amendment) Bill, 1994, as 

passed by Lok Sabha at its sitting 

held on the 10th May, 1994. 

2. The Speaker has certified that this 

Bill is a Money Bill within the 

meaning of article 110 of the 

Constitution of India." 

Madam, I lay a copy of the Bill on the 

Table. 

THE VICE-CHAIRMAN (MISS 

SAROJ KHAPARDE): The House 

stands adjourned till 11.00 A.M. on 

Wednesday. 

The House then 

adjourned at seventeen 

minutes past seven of the 

clock till eleven of the clock 

on Wednesday, the 11th 

May, 1994. 
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